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IGSSiEl
Tqfe 3—39 IfRfm gry fosft sl & fires 9 —
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rfefrafafe <y @1 T &, |fdfera o T 8 ar [fde 8
(@) Tgdl | Ha A1 U Al 9 AT ygel W oiifd, Ui AT
ST el SIIBR, &b, draar a7 S 3feraT dogw=l § fdr Sur
AT PRIATE! AT Ugel W Wiapd bl T, AR, aregdn, <1icd, &Tar a1
| A1 afogfd & W 9 R yeR @ e a1 Sse seEr fE @
AR o 99 @& g @ AR Aan eifaffe=ar, sri @ aRemH
yvTfad =gt 8 ;
(M 9 99 @ B g BIS Rigra ar A @& fraw wr venfaa
JAMABTRAT, 3fAaed, dgfa I1 UlhdT BT UrRT AT YshH AT faerd= v,
wfe, fRmEeR, FMdem, ge, g a1 Fyfad wwfda 781 8 &1 TaegRT
R foelt affafafy gmr & o1 & S9a wae fa=h & Af @
JWYRe HR o T BRN AT I® ARIGT UG PR QAT T BRI AT I
eI B o T BT
@) @Ig RHRT, Ug, ®fg, @, AWHR, 76, ARRwR,
e, B, uor, Ygfd, ufshar srear |awIf sifdeme a1 suge g 3
v a1 919 go: yafda a1 ygmakid T8l 8 |
(ERT—2 <)
rf¥a o <= erfafrem
1 | SaR Uy fhuRe= srfdfam, 1938 (SR U< AW F=1 7 A9 1938)
2 | SR U deld e, 1951 (SR wewr srfafm wear 1 6 1952)
3| SR TRy WEARN AfAfy (AHurE) ftfed, | (SR uew Afdfm | 1 99 1972)
1972
4 | IR U UYEHT B M, 1976 (SR U AW F=r 36 A9 1976)
5 | SR U FEhN) affa (Heed aur defieRon) | (SR uee Afdfrm w40 99 1976)
JATH, 1976
6 | SR URu WEPNl WfAfq (Welrm) SR, | (SR uew s e 17 w1 1977)
1977
7 | SR WY WEhN WAy (Feiem) rftfrm, | (SR uewr it Awer 26 A9 1978)
1978
8 | SR Wew \Een 4 e do  (Aeem) | (SR U I wwer 27 |49 1978)
AfeTH, 1978
9 | IR USw HEapN A e dF  (F9 | (STR uew AfRfRm | 3 99 1979)
ee) srfdife, 1978
10 | SR Uow HehN Ay (Feiem) eiffam, | (SR Uy e dwr 5 | 1983)
1983
11 | SeR wow weadN wffa (fGd dwe) | (SR uer R S 19 6 1983)
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| iS4, 1983

12 | STR USw WEhN Affy  (Feirm) eiffrem, | (SR Uy Sriifee Hem 17 | 1984)
1984

13 | SR vaw uel FRIFeT (Feie) sffm, 1983 | (SR Uew S S 1 9+ 1985)

14 | SaR WY WEhN WAy (Ferm) rftfrm, | (SR uewr it A 8w 1985)
1985

15 | SR WY AEaN Wfa (FemeE) s, | (SR uewr rftfrad e 2 99 1986)
1986

16 | SR Yoo Fehn WAl (fgd dereE) | (SR uew Iiftf e | 17 |9 1986)
JATH, 1986

17 | SR WY AEHN Affa (Aeem) sife, | (SR uswr rftifaw = 5 w9 1987)
1987

18 | SR oo \een WAl (i dwem) | (SR uew Iifif s dwar 8 9+ 1987)
ST, 1987

19 | STR Wow WEeR WAl (qdm W) | (SWR U i ar 3 e 1988)
ATH, 1987

20 | SR URY WEhN WAy (Feiem) ftfrm, | (SR uewr it A 13 |9 1988)
1988

21 | IR U WEHr iy (Furm) Siifm | (SR uew S Hwar 4 99 1989)
1989

22 | SR WY FA-foF iR e fAfy (demer) | (SR ey it dwr 12 |9 1989)
T, 1989

23 | SR WY WEhN A e o (Feer) | (SR U AT dwr 16 99 1989)
A, 1989

24 | SR yw wEen Affa (fEdm Geiem) | (SR uewr St A 19 99 1989)
JATH, 1989

25 | IR URY AEAN Al (deiem) siafem, | (STR U Siftifaw W= 2 |9 1990)
1990

26 | IR USYW WESHN  Affy (T dued) | (SR uSe ififa w12 99 1990)
A, 1990

27 | SR WY WEhN Wy (Feem) ftfrm, | (SR uewr it A 14 99 1991)
1991

28 | IR URW WEAN  Affy (T dued) | (SR usw rfifad w23 w9 1991)
JATH, 1991

29 | IR YW WEHr Wffa (Furm) Siifm | (SR uew S e 7 99 1994)
1994

30 | SR Uew dEen Affd (R eies) | (SR Uy S S 17 |9 1994)
T, 1994

31 | SR Ue¥ WEaN  Affd (A GuRF) | (SR US| 25 |9 1994)
T, 1994
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32 | SR USY WEHN Affa  (Furm) safaw, | (SR e siffaw e 17 99 1995)
1995

33 | SaR oW WEhNl WA (AuRF) o, | (SR g SHfRfgm W 1 6 1997)
1997

34 | SR U WEAN Affa (WurM) SiRiftm, | (SR uewr st W 2 |9 1998)
1998

35 | SaR URW WEAN ARl (deieE) iR, | (SR uew fRifigw Heam 18 @ 1998)
1998

36 | SaR UeY dEen  Affd (fEdm deies) | (SR Uy S e 19 | 1998)
JATH, 1998

37 | SR U WEAN Affa (WurF) SiRiftm, | (SR uewr it Wi 6 | 1999)
1999

38 | SR U WEAN Affd (WuRM) SiRifam, | (ST e i w14 |9 2000)
2000

39 | IR USW WEHR Wy (Weem) «ifdftd, | (SR uew sfdfem | 12 |9 2002)
2002

40 | SR YT WEHN WRfa (FeieE) ftfm, | (SR uewr st A 8 e 2003)
2003

41 | SR YW weerny wAfa  (fgd demeE) | (SR ey IS | 10 |9 2003)
JATH, 2003

42 | SR WY WEhN WAy (Feiem) ftfrm, | (SR uewr it A 30 |9 2006)
2006

43 | IR U AN Ud e uRug (W) | (SR UQw SR | 11 949 2007)
JATH, 2007

44 | SR URY WEHN WA (Feem) ftfrm, | (SR uewr it Awer 29 9 2007)
2007

45 | IR U AEHN  Affy (G dued) | (SR uSw ifdfa w46 w4 2007)
A, 2007

46 | IR URY WEHRN AR (@@ GuRF) | (TR Uew SR @ 47 99 2007)
JATH, 2007

47 | SR WY WEhN WAy (FeeE) ftfrm, | (SR uewr it A 3 e 2008)
2008

48 | IR USY B0 HIFRTG FESHY AMINIG URadd | (SR U< 3ifAf e |=ar 9 |+ 2009)
Jerd (=) srfafs, 2009

49 | S10 wgHar s g fAeafdererd (Miseuo | (SR e JAfafFa| S==m 17 99 2009)
AT ) SR TR (Hee) Sif¥fRE, 2009

50 | SR U fasud R (FrE) Aff e, 2000 | (SR U I T 23 99 2009)
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51 | SR U WEaN Affa (FurM) smRifam, | (SR uewr aiftfeaw w1 |9 2010)
2010

52 | SR USY Ima ud fde uReg  (AeRM) | (SR U< IffEH Hwmr 7 |9 2010)
arfrfa, 2010

53 | SR USw HEhN Ay (M) SifSfem, | (SR uew Siiefem dwm 9 | 2011)
2011

54 | qus yftar AT (SR Uy weneE) fdfgd, | (SR e i em | 15 |9 2011)
2011

55 | SR Uow WEenN affa (fGdm denem) | (SR ueer iiifm e 21 | 2011)
Irferferad, 2011

56 | Sl0 Wl s gAar favafdenad (e | (SR ueer AfRf-em |war 24 |9 2011)
AT ]) SR U (Heie) If¥fE, 2011
57 | SR U WEsN Affy  (Ferm) Siffrem, | (SR Uy S S 13 | 2013)
2013

58 | SR USW WMl UM fde d  (Fue) | (SR uew i dwr 13 99 2014)
arferfa, 2014

59 | <l0 wgden s et favafienred (e | (SR uee I em | 18 |9 2014)
AMY BQ) SR U (HEE) S, 2014

60 | IR YT JUST AT (HeRH) bfad, 2015 | (SR U<em MM | 13 |9 2016)

61 | SR WY <vs fAfy QREN @1 wEe &R | (SR U iffaH Hwr 29 W 2016)
faRoT &1 SueHH) () S1fefaH, 2016

62 | IR yew A (FHfor, warfig ofiR orReroT | (SR uewr i em | 30 |9 2016)
BT HaelE) (Feies) e, 2016

SECERECINC IR

I A S @ RIeIRY wRsmEferd, SuAN Ud JMEedd B gd SfeRMl Bl
JeIDI T A aore # el Ut R @ gvEr g fue Aved & fadg w9 # fades
RIAAT I, e dxe @1 fafeas fear @ 2

TGIIR SR Ua¥ R e, 2020 qR¥UT fBar S © |

TS 4,
S0 o R,
UHRg Al |
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No. 1559(2)/LXXIX-V-1-20-1(ka)-30-20
Dated Lucknow, August 31,2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is

pleased to order the publication of the following English translation of the Uttar Pradesh Nirsan
Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 31 of 2020) as passed by the Uttar Pradesh
Legislature and assented to by the Governor on August 28, 2020. The Vidhai Anubhag-1, is
administratively concerned with the said Adhiniyam.

Short title

Repeal of certain
enactments

Savings

THE UTTAR PRADESH REPEALING ACT, 2020
(U.P. AcT NoO. 31 OF 2020)
[A4s passed by the Uttar Pradesh Legislature]
AN

AcCT

to repeal certain enactments.
IT IS HEREBY enacted in the Seventy first Year of the Republic of India as

follows:-

1. This Act may be called the Uttar Pradesh Repealing Act, 2020.

2. The enactments specified in the Schedule below are hereby repealed.

3. The repeal by this Act of any enactment shall not,-

(a) affect any other enactment in which the repealed enactment has

been applied, incorporated or referred to;

(b) affect the validity, invalidity, effect or consequences of any thing
already done or suffered or any right, title, obligation or liability already
acquired, accrued or incurred, or any remedy or proceeding in respect thereof,
or any release or discharge of or from any debt, penalty, obligation, liability,
claim or demand, or any indemnity already granted, or the proof of any past act

or thing;

(c) affect any principle or rule of law, or established jurisdiction, form
or course of pleading, practice or procedure, or existing usage, custom,
privilege, restriction, exemption, office or appointment, notwithstanding that
the same respectively may have been in any manner affirmed or recognised or

derived by, in or from any enactment hereby repealed;

(d) revive or restore any jurisdiction, office, custom, liability, right,
title, privilege, restriction, exemption, usage, practice, procedure or other

matter or thing not now existing or in force.

SCHEDULE

(See section 2)
Acts being repealed

1 | The Uttar Pradesh Borstal Act, 1938 (U.P. Act. no.7 of 1938)

2 | The Uttar Pradesh Children Act, 1951 (U.P. Act. no. 1 of 1952)
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| The Uttar Pradesh Co-operative Societies (Amendment) Act, 1972. (U.P. Act. no. 1 of 1972)

4 | The Uttar Pradesh Cattle Purchase Tax Act, 1976 (U.P. Act. no 36 of 1976)

5 | The Uttar Pradesh Co-operative Societies (Amendment and Validation ) Act, 1976. (U.P. Act. no.
40 of 1976)

6 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1977. (U.P. Act. no. 17 of 1977)

7 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1978. (U.P. Act. no. 26 of 1978)

8 | The Uttar Pradesh Co-operative Land Development Banks (Amendment) Act, 1978. (U.P. Act. no.
27 of 1978)

9 | The Uttar Pradesh Co-operative Land Development Banks (Second Amendment) Act, 1978 (U.P.
Act. no. 3 of 1979)

10 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1983. (U.P. Act. no. 5 of 1983)

11 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1983. (U.P. Act. no. 19 of
1983)

12 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1984. (U.P. Act. no. 17 of 1984)

13 | The Uttar Pradesh Control of Goondas (Amendment) Act, 1983. (U.P. Act. no. 1 of 1985)

14 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1985. (U.P. Act. no. 8 of 1985)

15 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1986. (U.P. Act. no. 2 of 1986)

16 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1986. (U.P. Act. no. 17 of
1986)

17 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1987. (U.P. Act. no. 5 of 1987)

18 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1987. (U.P. Act. no. 8 of
1987)

19 | The Uttar Pradesh Co-operative Societies (Third Amendment) Act, 1987. (U.P. Act. no. 3 of 1988)

20 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1988. (U.P. Act. no. 13 of 1988)

21 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1989. (U.P. Act. no. 4 of 1989)

22 | The Uttar Pradesh Cinemas and Taxation Laws (Amendment) Act, 1989. (U.P. Act. no. 12 of 1989)

23 | The Uttar Pradesh Co-operative Land Development Banks (Amendment) Act, 1989. (U.P. Act. no.
16 of 1989)

24 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1989. (U.P. Act. no. 19 of
1989)

25 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1990. (U.P. Act. no. 2 of 1990)

26 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1990. (U.P. Act. no. 12 of
1990)

27 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1991. (U.P. Act. no. 14 of 1991)

28 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1991. (U.P. Act. no. 23 of
1991)

29 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1994. (U.P. Act. no. 7 of 1994)

30 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1994. (U.P. Act. no. 17 of
1994)

31 | The Uttar Pradesh Co-operative Societies (Third Amendment) Act, 1994. (U.P. Act. no. 25 of

1994)
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32 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1995. (U.P. Act. no. 17 of 1995)

33 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1997. (U.P. Act. no. 1 of 1997)

34 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1998. (U.P. Act. no. 2 of 1998)

35 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1998. (U.P. Act. no. 18 of 1998)

36 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1998. (U.P. Act. no. 19 of
1998)

37 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1999. (U.P. Act. no. 6 of 1999)

38 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2000. (U.P. Act. no. 14 of 2000)

39 | Uttar Pradesh Co-operative Societies (Amendment) Act, 2002. (U.P. Act. no. 12 of 2002)

40 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2003 . (U.P. Act. no. 8 of 2003)

41 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 2003(U.P. Act. no.10 of
2003)

42 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2006. (U.P. Act. no. 30 of 2006)

43 | The Uttar Pradesh Awas Evam Vikas Parishad (Sanshodhan) Adhiniyam, 2007. (U.P. Act. nol1 of
2007)

44 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2007. (U.P. Act. no. 29 of 2007)

45 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 2007. (U.P. Act. no. 46 of
2007)

46 | The Uttar Pradesh Co-operative Societies (Third Amendment) Act, 2007. (U.P. Act. no. 47 of
2007)

47 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2008. (U.P. Act. no. 3 of 2008)

48 | The Uttar Pradesh Dr. Bhimrao Amedkar Samajik Parivartan Sthal (Repeal) Act, 2009. (U.P. Act.
no. 9 of 2009)

49 | Dr. Shakuntla Mishra Rehabilitation University (For Differently Abled) Uttar Pradesh
(Amendment) Act, 2009. (U.P. Act. no 17 of 2009)

50 | The Uttar Pradesh Advertisement Tax (Amendment) Act, 2009. (U.P. Act. no 23 of 2009)

51 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2010. (U.P. Act. no. 1 of 2010)

52 | The Uttar Pradesh Awas Evam Vikas Parishad (Amendment) Act, 2010. (U.P. Act. no. 7 of 2010)

53 | The Uttar Pradesh Co-operative Societies (Amendment ) Act, 2011. (U.P. Act. no. 9 of 2011)

54 | The Code of Criminal Procedure (Uttar Pradesh Amendment ) Act, 2011. (U.P. Act. no.15 of
2011)

55 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 2011. (U.P. Act. no. 21 of
2011)

56 | Dr. Shakuntala Mishra Rehabilitation University (For differently abled) Uttar Pradesh
(Amendment) Act, 2011. (U.P. Act. no 24 of 2011)

57 | The Uttar Pradesh Co-operative Societies (Amendment ) Act, 2013. (U.P. Act. no. 13 of 2013)

58 | The Uttar Pradesh Sahkari Gram Vikas Banks (Amendment ) Act, 2014. (U.P. Act. no. 13 of 2014)

59 | Dr. Shakuntala Mishra Rehabilitation University (For differently abled) Uttar Pradesh
(Amendment) Act, 2014. (U.P. Act. no 18 of 2014)

60 | The Uttar Pradesh Control of Goondas (Amendment) Act, 2015. (U.P. Act. no. 13 of 2016)

61 | The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials) (Amendment)

Act, 2016. (U.P Act. no 29 of 2016)
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62

The Uttar Pradesh Apartment (Promotion of Construction, ownership and Maintenance)
(Amendment ) Act, 2016. (U.P. Act. no. 30 of 2016)

STATEMENT OF OBJECTS AND REASONS

On the recommendation of the State Law Commission it has been decided to repeal such

Acts which have become obsolete, useless and redundant, by introducing a Bill in the second

Session of the State Legislature after obtaining the consent of the Administrative Departments

relate

d therewith.

The Uttar Pradesh Repealing Bill, 2020 is introduced accordingly.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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RoTH0IOII0—T0I0 185 ITSTIF—2020—(552)—599 Ufdi—(Hrex / €lo / JAThHe) |
YoTHogpuIo—Todio 143 A0 fIEmN—2020—(553)—300 WfAI—(HF=gex / Elo / 3HHe) |
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